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Abslract of the Proceedings of the Council of the Gorernor Qeneral of India,
assembled for the purpose of making Laws and Regulalions aunder the
provisions of the dct of Purlicment 24 § 25 1ie., cap. v7.

The Council met at Government 1louse on Wednesda Y, the 19th Decomber 1877.
PRESENT:
Mis Excellency tho Vieceroy and Governor General of India, a.Ms.L,
presiding.
1Iis IIonour the Licutenant-Governor of Bengal, ¢.s.1.
The ITon’blo 8ir BE. C. Bayley, x.c.s.1.
The 1Ton’ble Sir A. J. Arbuthnot, x.c.s.1.
Coloncl the 1lon’ble Sir Andrew Clarke, R.E., kK.C.M.G., C.B.
Licutenant-General the ITon'ble Siv E. B. Johnson, x.c.B.
The ITon’ble Whitley Stokes, c.s.1.
The Hon'ble 1. It. Cockerell.
The Hon'ble B. W Colvin.
The ITon’ble Mahidrdjd Jotindrda Mohan Tagore.
The IIon’ble T. C. Hope, c.8.1.
The Hon’ble Mumtiz-ud-Daola Nawdb Sir Muhammnd TFaiz Ali Khén
Bahddur, x.c.s.I.
The ITon’ble G. C. Paul.
The ILon’ble E. C. Morgan.

NEW MEMBERS.
Phe ITon'ble G. C. PavuL and the ITon’ble E. C. MonrgaN took their seatsas
Additional Members.
OPIUM ACT, 1876, AMENDMENT BILL.

The Ton’blo Mz. ITorE introduced the Bill to amend the Opium Act, 1876,
and moved that it be referred to” a Sclect Committee. Ie said that, when
soliciting leave to introduco the Bill, he had explained its objects so fully, that he
he thought it was unnccessary for him to add any further remarks on the
present oceasion.

The Motion was pul and agreed to.

Tho Hon’ble Mr. ITorr also moved that the Bill be published in the
Gazelte of India in Tnglish, and in tho local Gazettes in English and in such
other languages as the Local Governments direet.

The Motion was put and agreed to.
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INDIAN ARMS BILL.

The Ion'ble S1r E. Bayrey introduced the Bill to consolidate and amend
the law Yelating to Arms, Ammunition and Military Stores, and moved that it
"be referred to a Select Committece. 1Io had promised on the last occasion;
in introducing the Bill, to alfford some explanation of the different scctions
of the n=2w law which had been proposed with the view of meccting the special
difficulties which rendered tho introduction of the Bill itself nccessary. The
whole A=t, he might say, had heen drafted and recast, although its substance
was very much that of the present Bill: But it'had been re-arranged and made
more concise and put into a more intelligible and compact shape by his
hon’ble fricnd Mr. Stokes, and Mv. Titzpatrick. "There would, no doubt,
be many points of drafting in which the Bill might be improved while passing
through Select Committce, and he did not propose at the present moment to
say that every particular provision of the Bill was in a form in which he should
like to sce it in its nltimate shape. IIc thought, however, that, as it was now
drawn, it stated the precise policy which the Government of India wished to
enforce.

As he had explained at the last meeting of the Council, one main objeet of
the present Bill was to obtain stricter control over the importation of cheap
firearms, and also on their possession, even in the non-disarmed parts of India,
so as to prevent their transport and sale without, and even within, our own
territories or frontier and their transfer to persons into whose possession it was
essential to the peacc of the country that such armsshould not come. He would,
however, before proceeding further, draw attention to the first and twenty-third
sections of the Bill, which contained all the cxemptions at present in forde, and
the Council would sce further that the Bill contained provisions for the conti-
nuance of similar exemptions. ITe would state to the Council what the chief of
these excmptions were; first of all, all Europcans, Amcricans and Anglo-
Indian subjects were cxempted; then certain Chicfs, Jdgirddrs and other
Natives who were specially exempted by the Local Government under the
powers given to them. Again, for example, in the Panjib, all honorary magis-
trates and Police-zailddrs, who were a class of honorary officials below the
degree of magistrates, were exempted. 1e merely mentioned these examples to
show how wide the scope of present exemptions was, and he wished to point out
that every cxemption existing under the present law would be continued, and
would not be affccted by the passing of this Bill; and the Local Governments
and the Government of India would have similar powers to continue or to
renew or to extend these exemptions in future.
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Scetion 4 .of the Bill defined “ammunition,” ¢« military stores” and “arms,”
and n..ls-';o contained various other definitions.. The particular feature in these
definitions was the separation of the definitions of ammunition” and * military
stores.” This was a new feature, and the Council would find that this differ-
ence affected the Bill, inasmuch ay military stores” included n great many arti-
<les which were also used for other purposes, and therefore the absolute restrictions
as to these articles were very much less stringent than as to what were called
* ammunition.”  In fact ho might sy generally, although it did not cxnctly
express the fact, that power was given to the Governinent to restrict the trans-
port of military stores, rather than that their transport was absolutely restricted
by the Bill. TIe had mentioned at the last meeting of the Council that some
very considerable difficulties had ocourred from the want of proper dcfinitions in
this respeet, and that, for example, for the time considerable inconvenicnee was
felt in the saltpetre trade from the want of the scparate definition now intro-
duced.

Scction 5 of: the Bill, or rather a clause of it, contained a new provision in
regard to the sale by private persons of arms and ammunition. It had been
found, as a matter of fact, and it was only very natural that persons buying arms
and ammunition perfeetly bond fide for their own use, ccased to require then,
and then sold them to the first purchuser: in that way u-considerable number of
arms had got into hands to which it was not desirablo that they should pass.
There would therefore be two restrictions on this point: one that it would not:
he lega.l to scll such arms to a person who was not licensed to possess them ; and
secondly, that any private person selling arms or ammunition would have to
eive notico thereof to the nearest Police-station. Sir B. Bayrey did not think
that in practice this would be found a very oppressivo or harsh provision, while
at ‘the same time he believed that it might prevent a good deal of mischief.

Scction 7 roferred to the duties on cheap fircarms. Ile explained this
part of the subject at so much length on tho last occasion, tlmt: ho would m).t.
detain tho Council at present with any [urther remarks upon it. The Council
would {ind in the sccond schedule attached to the Bill the specifie duties it was
proposed to levy ou fivcarms and military sto.rcs, including. ports .ol’ fivearms.
This schedule had heen prepared with some diflienlty, for it required a good
deal of techmical knowledge to fit it oxactly to the facts ml.«l ncceessitics of the
ease. 1l hoped that, when the Bill went into Committee, his colleagues would
assist him in making this schedule as perfect as it could be made.

Section 11 referred to the general restriction w]n.uh it was proposed to
place on the possession of arms all over the country, without rcference to the
o0 distriets were include s whatl was scclion 32 <

fact whether specilie districts were included unde what was scclio of th
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old Act, whether, that is to say, they were “disarmed” or ¢ undisarmed ”’ dis-
tricts. It was intended that the nccessity for a licenso should extend to the
whole country. o would point out, however, that the last two clauscs in this
section wore dntended to mect any difficulty which might be felt by persons
who now possessed arms, and it would bo seen that this section would not come
into forco for threce months after the date on which the Bill came into force,
so as to give time and opportunity to a person who did not care to take out a
license to dispose of his arms, or to take out a license if he chose to do so; and
if he could not sell them, or care otherwiso to gect rid of them, he would be

allowed by the third olauso of thesection to deposit them at the nearest Police-
station.

Section 22 was somewhat wide in its terms, but it was a generalization
of scction 20 of Act XXXI of 1860. The Council would sce that sections
25 and 26 of tho Bill maintained, in respeet to scarches in the undisarmed
districts all tho cxisting restrictions as to prosecutions and séarches to be made,
and did not specially extend, but were on the contrary rather intended to mitigate
the soverity of, tho law.” Under section 25, in such cases no prosecution could be
instituted against any person without the previous sanction of the Magistrate
of the District; and by section 206 a scarch under similar circumstances must be
in the presence of some person specially appointed by name by the Licutenant-
Governor in this behalf, and not otherwise; that was to say, an ordinary
Police-officer would not have the power of making searches without any
special authority or guidanco, but in every case some special selected officer
of some rank and position would be employed in making searches.

Sir E. BAYLEY did not know whether there was anything else which was
new in the Bill as to principlo. As he had said before, the subject was
a very complicated one, and tho drafting of the Act had been one of great diffi-
culty. If hercafter any blots were found in it, he was suro that the Sclect
Committee would be very glad to consider them, and. to amend them so as to
meot any difficulties which might arise. o did not know how long the Com-
mittee would sit, but the Bill would be no doubt in their hands for some time,
and both the public and tho members of the Council would have the oppor-
tunity of bringing to notice any special points which might occur to them.

The Motion was put and agreed to.

Tho Hon’ble S E. BAYLEY also moved that thoe Bill be published in the
Gazelle of India in English, and in the local Gazettes in English, and in such
other languages as the Local Governments direct.

The Motion was put and agreed to.
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MADRAS DISTRICT JUDGES BILY..

The ITon’ble Mr. Stoxrs presented the Report of the Seleet Commitice on
the Bill to enable the District Judges.of the Presideney of Fort Raing Ge orge to
suspend and remove certain ministerial officers, and for other purposes.

SUNDRY BILLS.

The Ilon’ble Mr. S1oxEs also moved that the Ilon’ble Mr. I'aul be added
to the Sclect Committces on the following Bills :—

To defino and amend the law relating to the transfer of property.

To definc and amend the law relating to Promissory Notes, Bills of
Exchange and Cheques.

The Motion was put and agreed to.

SEA CUSTOMS BILL.

The Hoﬁ'hlo Me. Iorz moved that the Hon’ble Mr. Morgan be added to
the Select Committeo on the Bill to consolidate and amend the law relating to
the levy of Sea Customs-dutics.

The Motion was put and agreed to.

The following Select Committees were named :—

On the Bill to amend the Opium Act, 1876—The Ion’ble Messrs. Stokes,
Cockerell and the Mover.

_On the Bill to consolidatc and amend the law relating to Arms, Ammnu-
nition and Military Stores—Licutenant-General the Ilon’ble Sir 1. B. Johnson,
the Hon’ble Mr. Stokes, the Hon'ble Mahiriji Jotindii Blohan Tagore and the
Hon’ble Messis. Ilope, Evans, Morgan and the Mover.

Tho Council adjourned to Thwsday, the 27th December 1877.

D. FITZPATRICK,
Secretary to the Government of India.
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